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Civil Misc. Contempt Applicaticn No.267 eof 2002

in

Original Applicaticn No.596 of 200C.

Allghabgd this the OSth day of September 2003.

Hon'ble Maj Gen KK Srivastava, A.M.
Hon'b le 1@.&.}5'. bhetnggar, J. s

Phool Chand Pal

S/o Late lotilal,
R/e-179, Utteri Lokpur,
Naini, Allahebad.

-

...-..prliﬂant.
(By Advocate 3 Sri L.M. Singh)

Versus.

Najor Euvlﬂdrd Singh
S/o lMagan Singh,
Pﬂsted dS C'En 849, EWN.Se

i
|
C/o 99-APO. |
z |
Respondent, i
(By Advecate ;3= ) i}
1?
ORUER -
)
(By Hon'ble Maj Gen KK Srivestava, A.M) N
rol
This contempt application has been filed under s

section 17 cf Administrative Tribunals Act 1985 fer

wilful discbedience of the order of this Tribunal dated

0'7--1.1.-2000 pEESEd in OOAC N0.596 of 2000.

24 Sri L.M. Singh, learned counsel for the applicant
submitted that in paras 23 and 26 of the counter affidavit

filed in O.A. No.596 of 2000 that the cases of all

persons applying for compassionate appointment under




[

Dying-in-Harness Rule is maintained se'n'imﬁitgg;-y}fi!f and
cases are decided as and when the vacancies are g
released and cases are considered. learned counsel
for the applicant further submitted that case of the

applicant has been rejectaed vide order dated 14.03.2002
(Anne xure 3) whereas there is a specific averment

that he will be given appointment as per his seniority list.

3 We have carefully ceonsidered the submissiens

of learned counsel fer the epplicent and have alse
perused paras 23 end 26 of the ceunter affidavit filed
in O.as No596 of 2000. It has been stated by the

respéndents in pare 26 &s under:

N,.eeeit is stated that the department after ;
receipt of cempleted applicatien ef tThe applicant
registered his name in the senieritg list fer
consideratien of empleyment te thuse whe

are dying-in-narness and accoerdingly the applicent |
Will be given employment as per his seniority |
list. Hence, the departiment is censidering the |
cases wf all applicants Dying-in-Harness witheud
any prejudice,

4. From perusel ef the abeve, it is clear that
respondent has stated that the case of applicent will e

alse be censidered. From perusal of paras 23 and 26,

it appears that department has given ne coemmitment
that the applicant shall be given appeintment, What
the respendent has stated, is regarding censidering

the name ¢f the applicant for compassicnate appeintment,
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O No case of contempt is mede out. The centempt
applicaticn 1s rejected. However, if tie epplicant

is aggrieved by the action of respondent. ne [May

apprcuch.an %%e original side.
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